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INTRODUCTION 

I. the Chairman of the Committee on Government Assurances as 
authorised by the Committee. do present on their behalf this Fifth Report 
of the Committee on Government Assurances -

2. The Committee (1985-86) was constituted on 20 May. 1985. 

3. The Committee at their sittings held on 30 and 31 October. 1985 
reviewed pending assurances pertaining to various sessions of the Seventh 
Lok Sabha and considered the requests from Government for droppiD, of 
ei,ht pending aSluranCl!s. 

4. At their sittin, held on 6 May. 1986 the Committee considered and 
adopted this Fifth Report. 

5. The Minutes of the aforesaid sittinlS of the Committee are also 
included in tbis Report. 

6. Conclusions/observations of the Committee arc contained in 
succeeding chapters of this Report. 

NEW DELHI 
May 6.1986 
Vai.fakha /6, /988 (Sako) 

B. K. Gadbvi, 
Chalrmall, 

Committee on Go,erlflMnl A.rsW'Qllcel. 



CHAPI'ER I 

REVIEW OF PENDING ASSURANCES OF SEVENTH AND 
EIGHTH LOK SABHA 

Duriog tbe Seventh Lolc Sabha, 7,231 assurances were cuJled out from 
Lok Sabha Debates (Part I and II) \0 be implemented by the Government. 
Out ofthese. 7.192 assurances have since been implemented. leavinl a 
balance of 39 assurances to be implemented. 

2. During the First, Second. Third and Fourth Sessions of Eighth Lole 
Sabha in all 19. 421:i • 331 and 355 assurances respectively were culloeS out. 
Out oftbese 17.381,265 and 177 assurances have since been implemented, 
thus. leavinl a balance of 2. 45. 66 and 178 assurances relpectiye;Jy to be 
implemented. 

3. The above figures take into account the latest statements of 
implemented usurances laid on the Table of Lok Sabha by the Mioistor of 
ParliameDtary Affairs and Tourism (Department of Parliamentary. Aft'airs), 
on 3 April, 1986. 



CHAPTER II 

REQUESTS FROM GOVERNMENT FOR EXTENSION OF 
TIME FOR IMPLEMENTATION OF ASSURANCES 

(I) 

On 27 July. 1984, Shri B.D. Singh. M.P. asked the following Starred 
Question (No. 954) regarding shortfall in utilization of funds for specific 
projects; 

"(8) whether it is a fact t~at there has been huge short fall in the 
utilisation of funds for specific projects during the last several 
years; and 

(b) the comparative shortfall in the utilisation of funds for specific 
projects during the last five years &tatil1g the re'1sons therefor 1" 

5. The ~jl1i8te'r of,Tourism and Civil Aviation (Shri Khurshed A/am 
Khan) aave the following reply to the above question: 

(8) and (b) "The information is being collected and will be placed on 
the Table of Lok Sabha in due course," 

6. The above reply of the Minister was treated as an assurance and 
was required to be fulfilled by 26 October. 1984. As the Ministry was not 
in a position to fulfil the assurance within the stipulated time, the Ministry 
submitted a request for extension of time on 27 October. 1984 to the 
Committee through the Department of Parliamentary Affairs. Subsequent 
requests from tile Ministry for further extension of time were received on 
31 January, 22 April. 17 July and 10 September, 1985. The last request 
of the Ministry for extension of time was upto 15 November. 1985. The 
reason advanced by the Ministry was that the required information being 
voluminous might take some more time for its compilation. Accepting 
the plea of the Ministry. the Committee agreed to grant extension of tiIu 
upto the period indicated by the Ministry. 

7. After the said five extensions had been granted. the Ministry again 
approarcbed the Committee to allow three more extensions first upto 
15 February, 1986, then upto 15 April, 1986 and the latesl in the series upto 
IS June, 1986. 

2 
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8. Tbe. Committee regret tbat even after lapse of more than one and • 
IIslf year period. the assunnce ba. not been implemented .. The fact that a. 
many as eigbt extensions of time wcre sought to hn,lement tbe assur.ace 
amply re8ects on tbe working of the Ministry. There Is IIltle evidence to 
show either adequate concerD for the speed wltb wblch tbe .,.urance to the 
House Is required to be implemented or Iny planned approach on the part of 
the Ministry in collecting tbe required Inf4rmltlon. The CommiUeebope 
tbat the Ministry will make a serioul endenour to collect the required 
Information and Implement the assarance at the earliest. 

(Iii 

On 24 August. 1981. Shri S.M. Krishna, M.P. addressed to the Minister 
of works and Housing the followina Unstarred Question (No. 1105) regard-
ing Conversion of leasehold land in the Capital for housebuUdlng purposes 
to freehold: 

"(a) whether any decision has since been taken to convert the lease-
hold land allotted by the DDA in the capital fo~ house-buildiol 
through the various co-operative house building societies to free-
hold; 

(b) if so. when; and 

(C) if not, the ~tage at wbich the matter stands at pretent?" 

10. The Minister of Works and Housing (Shri Bhishma Narain Singh) 
replied to the above question as follows: ~ 

(a) "No such proposal specifically In respect of land allotted by the 
DDA to the co-operative hoUSCI building societiea is under considera-
tion.However, the general qUCltion whether the leasehold system 
in Delbi should cootinue or it can be converted jnto freehold in 
respect of residential plots generally has been under the considera-
tion of the Government. 

(b) . The proposal referred to above is still under the consideration of 
the Government· 

(d) The views of certain State Governments/Union Territories. which 
have experience in "the administration of leasehold as well as free-
hold systems of land tenure are being collected· Thereafter. all 

. aspects of the matter will be carefully examined before a 8aal 
decision is taken." 
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11. The above reply iIi part (c) was treated as an assurance and was 
required, to be implemented by 23 November. ]981. As the desired infor-
mation could not be collected within the stipulated period, the Ministry 
requested the Committee to allow extensions of time. These request were 
received through the Department of Parliamentary Affairs on 9 December, 
1981: 2 February. 17 May, 13 July and 7 October. 1982; 16 March, 10 June 
16 September and 2 December. 1983; 7 April, 19 July and IS October, 
1984; 17 January, 4 April and 9 October, 1985. Pleading for extension of 
time. the Ministry stated that the Dla'tter waS still under consideration and 
decision in the matter was likely to take some more time. The request 
received on 9 October, 1985. for extension of.time upto 31 De('.ember, 1985, 
considered by the Committee at their silting held on 30 October, 1985. The 
Committee did not feel convinced with the Ministry's repeated plea that 
the matter was under consideration or active consideration and asked the 
Ministry to "expedite the implementation of the assurance Ill)d if any fur-
ther extension of time was required Cogent and convincing reasons be given 
therefor. After this direction of the Committee, the Ministry made two 
more requests for extension of time, first upto 31 March, and the,n upto 
30 June. 1986. In their last request for extension of time, the Ministry 
stated: 

"The proposal regarding conversion of residential leasehold SYI-

tern in Delhi into fnehold"is in the final stage of examination and 
a decision is likely to be taken very shortly". 

12. Tbis .ssuraDce was given as back as 24 Auglllt, 1'81" Til. 
Committ.e are extremely uahappy to Dote tbat Govenm.at abould ba .. 
del.yed th •• r decision 80 long on an importaat illlll' like tb ... Dd kept. 
large Dumber of aWeded people in a state of cODdaued IUIpeDH. It II 
IDdeecl regrettable to Dot. tbat altbough tbe Committ •• "ere approacbed 
se'enteeD dmcs for exteasions of time, yet at DO It.ge tbe .ctul dUllcaldet 
call8iDg •• Iay were explained and so m.ay repeated reqaests (or est._loa o( 
dm. la bits lead to irresistible conclusioa that tb. system aad the m.tIIodI 
punued ia regard to decisioD m.kiag lia.. beeD f.ulty .... reqa.irel dole 
lCI'utiDY aDd saitable reforms so as to make them speedy aDd result-orieat-
ed. Tbe COIIImittee woalcl like to be apprise. of tile lte,. t.k .. oa tIIeJr 
o_nadoDS. 

(iii) 

On ]6 April, 1984, Shri Bheekhabhai. M.P ... ke~ the followina UD-
starred Question (No, 7688) regarding SC/ST Employees in tbe Ministry of 
Works and Housing: 

"(a) the total number of Government servants (excludina SC/ST) and 
belonging to SC/ST in Grade 'A' to 'C' catqory-wise) .. OD 
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1 January. 1982 in each department (Ministerial and DOD-

Ministerial staft') separately; and 

(b) the total number ofOovernment servants (excludiD, SC/ST) and 
belonging to SC/ST recruited and promoted (cate,ory-wiae) al in 
(a) above from I January. 1982 to 31 December. 1982 and 
Ianuary. 1983 to 31 December, 1983 ? .. 

14. The Deputy Minister in the Ministry of Works &; HousinS (Shri 
Mohammad Uaman Arit) ,ave the following reply to the aforesaid qua-
tion :-

(a) and (b). "The information is bein, collected and will be laid on 
the Table of the House." 

1 5· The above reply was treated 81 an aSllurance and it was required 
to be implemented by IS July. 1984. 

As the Ministry was not in a position to fulfil the assurance within the 
stipulated time, the Committee were'requested five times to allow extenlion 
of time. These requests were received through the Department of Parli.-
mentary Affairs on 18 August and 23 October 1984,23 January, 22 April 
and 29 July. 1985. The last rtquest was for extension of time upto 16 
October. 1985. The reason advanced by the Ministry was that the requiaite 
information wal still awaited from Directorate of Printing and attached 
offices of the Ministry which in turn had to collect the information from 
tbe lubordinated units situated all over the country. The requetl for exten-
lion of time were accordinaIY aranted. 

16. On 22 November. J985. a ltatement containin, the required infor-
mation wal I.id on the Table of Lok Sabha and thus the aSlur.nce wu 
implemented. 

17. Tbe CoauaJttee Dote tlaat dae .IAnDce UDder refereac:e at tiDe. 
beea iat, ..... ted. Howenr. tlley woaklllke tile MJ ..... try to coD .. ier to 
fatrollaee • replar IYlte. to .•• lalalD ceJltrally tile b.lie ltatt.tJa abollt 
tile Gonl1lmeat senutl pardeal.rly .f the kl.d ... Ired ID tile .ro ...... 
...... 011 10 •• to obYlate tile aeed of p,ll, &II ....... Dce .Dd tileD eolJecdq 
tile .... on ad hoc h •. 

18. lacY ..... U'. tile Comalttee woald Uke to polat GIlt dlat w .... tile 
MlDlltrJwu .w .... th.t dae tt.te ... t la,leaaeatlDI tile .for ..... ...,.ace 
CGIIId be .... OIl tile T.bIe of die Boase only ilU'iD, tile wiater .-loa. eM 
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lilt requelt for extension of time sbould blve been for tbe period upto 2l 
No,ember, 1985-1.·DOt 16 October, 1985. Tbillort of lapse sbould Dot 
repeat lad dae care tlkea before bud. 

(iT) 

On 7 May, 1984, Shri Satyasadhan Chakraborty, M.P. asked the 
following Unstarred Question (No. 10169) rcg.uding transfer of properties: 

"(a) whether it is a fact tbat the scheme of allowing transfer of bouses 
built on plots aIlotted by DDA and built up flats allotted by DDA 
introduced in 1979/1980 bas evoked no response still large scale 
transfers of such properties are taking place in Delhi on the basis 
of registration ofagreements to sell, irrevocable power of attorneys, 
irrevoc .. ble wills and collusive decrees; and 

(b) whether Government have studied the schemes of Haryana Urban 
Development Authority . and the Ghaziabad Development 
Authority in relation to such transfers al1d have plan to further 
liberalise the DDA scheme with a view to encourage the people 
not to resort to under-hand methods of transfers? 

20. The Deputy Minister of Works and Housing (Shri Mallikarjun) 
replied to the above question as follows: 

"(a) DDA have reported that so far as the tlats are concerned only 25 
requests for sale permission have been received for MIG and LIG 
fiats. As regards plots no sach scheme w~s introduced in the year 
197"'-1980. The transfer of built up plots was being allowed in 
accordance With the scheme of Large Scale Acquisition, Develop-
ment and Disposal of land in Delhi 1961 with the approval of 
Leasor. Government has no precise knowledae of the ,calc of 
transfer of properties in Delni on the basis of the registration 
aarccments!power of attorney etc. 

(b) The question of abolition of the leasehold system of land tenure in 
Delhi is under conaideration of the Government.:' 

21. The above reply of the Deputy Minister to part (b) of the question 
was treated as an assurance and was required to be implemented by 6 August, 
1984. As the assuranC,e could not be implementod within the stipulated 
period, the Ministry requested the Committee to allow extension of time. 
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These requests were received throu8,h the Department of Parliamentary 
Affairs on 19 July. 12 October, 1984; and 17 January. 4 April and 
9 October. 1985. Pleading for extension, the Ministry stated that the 
matter was still under active consideration and decision in tbe matter wa. 
likely to take some more time. 

22. Later the Ministry requested the Committee for two more 
extensions, first upto 31 March and tben upto 30 June. 1986. Explainin, 
th~ request for extension the Ministry had stated that. "the prop,'aal 
regarding conversion of residc:ntiallease·hold syMcm in Delhi into freehold 
is in the final stage of examination and a decision is likely to be taken very 
shortly." 

23. The Committee are conltrained to observe tbat the allorance chea 
by tbe Minister bas been kept pendlag ImplementatloD for too 1001 altboBlb . 
tbere appears to be DO jUltlfiable realon tor holding It up Tbe Committee 
urge upon the Governmeot to expedite tbeir decisloa In tbe matter '0 that the 
assuraace givea to .rorsald reply of the MlDister II fulfilled wltbout fortber 
delay. The Committee .1.0 1tfsb to stress on the need of reaUutioo 00 tbe 
part of .,. concerne~ io the Mlalstry tbatgivlng 10 allorance dOH DOt mea. 
unnecessarily delaylog the finliUlation of a matter. As a lIlatter 01 ract. a 
Minister Is to give an assurance only wbeo It Is not pO.lrble to furnish tJae 
information immediately because of time and otber constraints la its collec-
tion and bence tlte assUraDce. if aad whea glvea. 111 nquired to be fu""Jed at 
tbe earliest ,ouible time. This should be Doted for future laldanee. 

(v) 

On 23 July. 1984, Shri Mobd. Asrar Ahmed, M.P. asked rhe foUowjDI 
Un&tarred Question (No. 64) reaarding ownersbip rights to allottees of 
DDA fiats: 

"(0) whether DDA (Delhi Development Authority) flat .Jlottees do Dot 
possess ownersbip rights over their ftats even after they have paid 
tbe full cost of the flats; 

(b) whether the allottees have to pay ,round fent to DDA in 
perpetuity; 

(c) whether the aUottees of flats and R.osideau Wtlfare ASloci&tioDi 
have. made several representations to confer (un owoenbip rl,htl 
to the allottees and do away with the ,rouad rent -system; aDd 

(d) if so, tt,. reaction of Government in thit reprd ?" 
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25. The Deputy Minister of Works & Housing (Shri Mallikarjun) 
replied to the above question as follows: 

"(a) In accordance with the present policy of the Governmcnt, dati 
are allotted by DDA on lease-hold basis. 

(b) yes. 

(c) DDA has reported that some representations from the Resident 
Welfare Associations have been received (or the full ownership 
rights to allottees. 

(d) The matter is under consideration of the Government." 

26. The above reply of the Minister to part (d) of the question was 
treated as an assurance and was required to be implemented by 22 October. 
1984. As the assurance could not be implemented within the stipulated 
period, tbe Ministry requested the Committee to allow extensions of time. 
These requests were received through the Department of Parliamentary 
Affairs on 29 October. 1984,7 January, 1 April, 10 July and 10 October, 
1985. Plc-ading for extension, the Ministry stated that the question of 
ownership rights to allottees was still under consideratioD of this Ministry. 
The Committee agreed to grant extension of time upto the period requested 
by the Ministry. 

27. After the aaii five extensions granted, the· Ministry apin 
approached the Committee to allow two more cxtensions, first upto 
23 March, 1986 and then upto 23 June. 1986. 

2& Tbe Committee note tbat a Bill· ill tbis relarel .... recently bee. 
pa .. ee1 by Lok Sabba aad I, likely to he.eaaetecisbortly after Its puslq by 
the RaJya Sabb.. A formal statemeat nplyiDI to tbe House the Implem ... 
tatioD oftbe a .. urance may be laid on the Table of the Houte at the e.rlfelt 
poIIlble opportualty. 

(n) 

Ou 19 March. 1984. Shri Satyanarayan Jatiya. M·P. asked the fOUOWUl, 
Unatarred Question (No. 3582) rtlardina construction o( ftats State-wise : 

"The position State-wi~ reprdUlI number of houses/lats 
constructed by various Government Corporation or Corporations 

-The Delhi Apartment OWDership Bill. H''', wu Hued by Lok Sabha 011 
30 April, 1916. 
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and institutions constituted by Government for different income 
,roups the reservation therein for Scheduled Castes and Scheduled 
Tribes. the buantum of ,rants given for the purpose and the 
houses/flats actually allotted." 

30. The Deputy Minister of Wotks & Housing (Shri MaUikarjun) 
replied to the above question as follows : 

"Information is being collected and will be laid (lD the Table 
of the House." 

31. The above reply of the Deputy MiDister was treated u an 
lSSuraDce and was required to be implemented by 18 June, 1984. A. the 
assurance could not be implemented within the stipul~ted time, the Ministry 
requested the Committee to allow extensions of time. These requests were 
received through the Department of Parliamentary Affairs on 28 June, 
2S September and 27 December 1984 and 26 March, 9 July and 10 October. 
1985. The Ministry bad stated that it was not possible to fuUlIl the 
assurance completely for want of complete information from all the State 
Oovemments/UnionTerritories as also some of the Ministries/Departments. 
Accepting the plea oftbe Ministry, the Committee agreed to grant exten-
lionl of time upto the period indicated by the Ministry. 

32. After the said six extensions had been granted, the Ministry apin 
approached the Committee to allow further extension upto 18 March, 1986. 

33. Tile Committee note that the Ministry have fulfilled tile aHUrHCe 
partly by la,JlI1 state.e.ts OD the Table or tbe Hoae OD 19 April, l4 Ja., 
aDd 22 November, J98S aDd a 8Dal statement has beeD laid OD 3 April, 19M. 
Siaee tile exteHiou o( tiDle "as sougbt and granted onl)' upto 11 Deeftlber. 
1'8S, tlae MbaJstr)' oUlllt to lIa"e made a requHt to the Co_JttH (or 
fartIter exte ...... or tJ .. uple tbe date _beD tlae assurance _as delJred to .. 
i.p .... llted .ully. Tb.is lapse should not recur. . 

(vii) 

OD 13 Aqust, 1914, 8hri Suraj Ihan. M.P. aaked tbe folJowio, 
UDltarred Queatioo (No. 3200) relardiD, constr'!Ction of fiats: 

<a) "the State.wiN Dumber of bOUse6/ftat./tencmeDts for dift'ereat 
iDcome aroups constructed by various Government Corporation. 
aDd GoverDment organised! aided agencies ; 

(~) the Dumber actually allotted ; 
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(c) the number aut of them reserved for Scheduled Castes and Sche· 
duled Tribes and also for the disabled; and 

(d) the amount of aid given for this purpose ?" 

35· The Deputy Minister for Works and HousinJ (Shli Mallikarjun) 
replied to the above question as follows: 

<a) to (d). "The information is being collected and will be laid on the 
Table of the Sabha.'· 

36. The above reply of the Deputy Minister was treated as an assu· 
rance and was required to be implemented by 12 November, 1984· As the 
assurance could not be implemented within the stipulated period, the 
Ministry requested the Committee to allow extensions of time. These 
requests were received through the Department of Parliamentary Affairs on 
16 November. 1984; 18 February. 17 May and 19 August, 1985. Pleading 
for extensions of time. the Ministry stated that information in respect of 
Government of Maharashlra and some more institutions/corporation under 
the administrative control of the Central Government had since been 
received and the Assurance was proposed to be fulfilled partially again. 
However, complete information was still awaited from a number of State 
Gover.lments llnd Union Government Ministries/Departments. Acceptin, 
the plea of the Ministry. the Committee agreed to grant extensiofls of time 
upto the period desired by the Ministry. 

37. On 24 July. 22 November and 19 December, 198~. the Ministry 
laid three statements on the Table of the House giving required informatioD 
in parts towards the fulfilment of the assurance. The full implementation 
of the assurance is still due. 

38. The eommittee regret that the assurnce ha. not been fuUllled 18 
full by the Ministry so far and urge the Ministry tb.t this ma,. be • .,.e 
expeditiously. 

39. The Committee tled aat tile Mlntry .... e 80t cared to ."roICIa 
tbem for any extension .f time beyo' 12 NenlDber, I98S r.r hIIple_d_t 
tbe assurance. The Committee take a serJous view of tbe neglileace of tile 
MIDktry In tlUs reaard .b'ch is absolutely inco.,.tlbIe with the re,aWt. 
re.artf to be shown to a Parlla.eat.,y CO.lllittee. It Deed _t be ....... 
lised tbat it is the duty.r tlte Ministry to approacll tlte COID.ittM ror 
cxteosJOD of tlae for implementing an assurance if .lIey face any l....-.o_t· 
able diBlcolty beyoad their coutrol. 



(vlU) 

On 30 July, 1984. Shri Mool Chand Daga, M.P. asked the following 
Unstarted Question (No. 1125) regarding sports teams sent abroad duriDj 
19&2·83 and 1983-84 ; 

"the details of Indian teams who went abroad to play during 
1982-83 and 1983·84 in different games/events showing ycarwise: 

(i) name of the game, 
OJ) name of the countries visited, 

(iii) number of matches played with results. 
(iv) total expenditure for each events and 
(v) advantage gained?" 

41. The Deputy Minister of Sports (Sbri Ashok Gehlot) rerlied 10 the 
above qUestion as follows: 

"Required information is being collected and will be laid on tbe 
Table of the Lok Sabha· .. 

42. The above reply of the Deputy Minister was treated as an assu-
rance and wal required to be implemented by 29 October. 1984. As the 
assurance could not be implemented within the stipulated period. the 
Ministry requested the Committee to allow extensions of time. Their 
requests were received through the Department of Parliamentary Alfairs 
on 22 November, 1984; 8 February. 14 May. 19 Jufy, 1985. Requestina 
extensiOD of time. tho Ministry stated that the requisite information wal 
Itin awaited from some Sports Federations/Association. The Committee 
apccd to arant extoasioDS of time UpiO the periods indicated by tbe 
Miaistry. A statement towards implementation of the assurance in parl 
was laid on tlt.c Table of tbe House on 14 March. 1915. The assurance has 
mace been iotpieJDented in full tbrou,h a state~nt baving been laid on the 
Table of the House on 26 February. 1986 . 

.0. TIae Co_tttH "bile DOtiDI tile imple.eatation of the ... unnee 
fa early part of die CureDt btldget HIIlO8. caDDOt .. pred.te tlae e ..... 
aJprOach of the Miaktry ill aet seekllll tbe pe,.JssjOlt of tile COID_IttH 
f. fatIaer exteMioa of tiIH after 30 Odober 1915 .pto whlda tile t •• t 
exteaaiea ".. graaCed. TIle Coaalttee tnat dlat tile MIDiItr,. "Hid k 
c:uefalia future. 

11 



ClIAPTEI\ III 

~.EQUESTS FROM GOVERNMENT FOR DROPPING OF 
ASSURANCES 

(I) 
44. On 3 April. 1984. the following Starrcci Question (No. 548) Jiven 

notice ofhy Shri A. Neelalohithadasan Nadar, M,P., was addressed to the 
Minister of Law. Justice and Company Affairs: 

(a) "the main recommendations of tbe Justice Sachar Committee al 
regards the Company Law; 

(b) tbe reasoll for the delay on the part of Government to briol 
amendments of the Company Law on the basis of thoac recom-
mendations ; 

(e) whether Government propose to bring thOle amendments now'; 
and 

(d) if so, the details thereon 1" 

45. The Miuister of Law. 'Justice and Company Affairs (Shri lapn 
Nath Kausbal) gave the following reply: 

(a) to (d). The Sachar Committee. in its Report submitted to Govern-
ment in August. 1978. bad made various recommendationl for 
amendments to the Companies Act. 19S6. Copiel of the Report 
containing these recommeodatiQos. were laid on the Table of both 
the Houses of Parliament on 30.8.1978. The GovernmeJlt are iD 
tbe process of finalisin, their views on the recommendationl of the 
Committee in regard to the more important amendments to the 
Companies Act and steps are being initiated to introduce the 
requisite legislation in this regard in the very near future. 

The delay in processing is mainly attributable to the necea-
sity of an in-depth re-examination of nearly 460 recommendatioD' 
made by tbe Committee in respect of the Companiet Act from the 
point of view of asscssiDI the feasibility of an overall simplifi-
cation of the statue as a whole. Some delay ia also attributable 

12 



13 

to the fact that these recommendations had to be considered in \he 
)jabt of chanles in the Government policy in the waJce of the 
chanlc in Government in January, 1980 and in the lipt of the 
changed economic situation both in India and abroad and further 
keeping in view several new suggestions received from various 
Chambers of Commer,ce etc· on this subject.'· 

46. The, above reply to the question was treated by the Committee a. 
an assurance and was to be fu.lflllcd within three montha of the date of reply 
i.e. by 2 July. 1984. 

47. On 4 July, 1985. the Ministry of Industry (Department of Com-
pany Affairs) to wbom this subject was transferred approacbed the 
Committee on Government Assurances through the vide their U.O. Note 
No. F.XIV/I8tD(34,/SQ-548-LS/84 date 4 July. 1985 Department of Parlia-
mentary Affairs/to drop the assurance on tbe around. indicated below : 

"The proposall for amendment of the Companiel Act. 1956 in tbe 
liaht of the recommendations of Sacbar Committee. and other 
suoestions were examined by this Department in coDiultatioD 
with the Ministry of Law, and olber Economic Mindlrios. Tbe~ 
after, it was proposed to introduce a short JegiaJation in PatHa-
ment to amond the Companies Act. 1956 in reaard to certaiD 
UT,ent proposals 80 as to plug loopholes· and also to make them 
more relevant in the light of the Bocio-economic lCenario, pcndm, 
the introduction of a comprehensive Bill at a later sta,c .. Neces-
sary legislative proposals were finalised in consultation with tbe 
Law Ministry but in the meanwhile, the Elections tor Lolt S.bha 
were announced in November. 1984. With the comina into otBce 
of the new Government, after thc General Elections, it was decid* 
ed to review afresh these proposals in conlultation with the Minis-
try of law. As all these proposals are beina reviewed afresh it is 
not possible to indicate precisely the period within which IIctiOD 
wODld be floaliaed. This would no doubt take considerable time. t' 

48. The Committee considered the request of the MinilUY of IndllStry 
(Dapartment of Company Atrairs) for droppiu, tbe assuranco at tbeir sittiD, 
held on 30 October. 1985. 

49. After conliderio, all Upcctl of tbe matter the Committee decided 
not to ~ to the requcst of the MiniJtry for droppin, the ..... raoce. 
OIl the contrary. tbe Committee dcaired that tbe Ministry should imple-
ment the USUfaDCO at their earliest and mi,ht seck eJtcDJion of time. if 
DeCellary. for its early implementation. 
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SO. The decision of the Committee was accordingly communicated 
to the Ministry of Industry (Department of Company AtTairs). 

51. The Ministry then approached the Committee through the 
Ministry of Parliamentary Affairs and Tourism to grant extension of lime 
upto 30 June, 1986 on the plea tbat "a short DiH containing urgent am ed-
ments based on some recommendations of Sachar Committee and other 
suuestions, had already been formulated aDd is presently under finaIisation 
in the Legislative Department of the Law Ministry. Bill is proposed to be 
introduced in the Budget Session, 1986 of the Parliament. Thereafter, 
it is proposed to take up aClion on the remaining recommendations 
of Sa char Committee and to prepare comprehensive Bill for the purpose." 

52. Wldle arantial the exteasion of time for Implementing tbe allurance 
by ~O Jane, 1986,tbe Committee bope tbat tbe Ministry will adbere to tb. 
time sebedule aad latrHaee tbe Bill to ameDd tbe Compaaies Act, 195(; 
daring the autamn session of Lok Sabba. In their oploion. bad tbe 
Mtnistry shown due alaertty. the assaranee eoald have beea implemented 
macb earlier. The Committee bope tbat ia future-the Ministry would sbow 
dee care .... attentien.a loeb 'mportant matters. 

(U) 

53. On 7 May, 1985, the following Unstarred Question (No. 5469) 
liven notice of by Sbri Prakash Chandra, M. P., was addressed to tbe 
Millister of Defence : 

"(a) the- number complaints received by his Ministry/Defence 
Head Quarters about the iJle&a.l possession of M.E.S. barracks by 
the civilians; Ilnd 

(b) the detai Is of each complaint and the action takeD thereon ? 

54. The Minister of Dofence (Shri P. V. Narasimhan &ao) gave tho 
foUowinl reply: 

• 'Information is beinl collected." 

55. The above reply to the question was treated as an .. ssurance by the 
Committee and was required to be fulfilled within three months of the date 
of reply i.e. by 6 AUlust, 1985. 

56. On 16 September. 1985, the Ministry of Oefooce regUtlted tho 
Committee on Government Assurances WOllBh tho I>cpartment, of ParUa. 



IS , 
mentary Affairs Vide their UO' No. F. U/O(6) USQ. 5469-LS/8S dated 16 
Septembe~, 1985 to drop the assurance on tbe grounds mentioned below: 

........... that the requisite infonnation in respect of MES barrack. 
is to be collected from all the units spread throughout the couatrl 
which will involve a lot of time. efforts and exp.-nditure. farther, 
such information may not be of much public interest. In view of 
this it has been decided with the approval of Raksha Mantri to 
request for the deletion of the Assurance." 

57. The Committee considered the request of the Ministry of Defence 
for dropping the assurance at their silting held 011 300clobtr. 1985. The 
Committee were not convinced with the rea!lC'nI' nrlv'lnced by the Ministry 
of Defence to drop the 8!4surance nor did th!"y al'prechte liS to how tbe 
Ministry of Defence relched the conclu5inn th:lt the requisite information 
was not of much public interest. In tht'ir opinion whether or not tbe 
information required in implementation of an 8S'IUrance was of publiC 
importance was to be defided by t"cm and not the Ministry. The assurance 
given by the Ministry of Defence on 7.~. 1985 was to be fulfilled within 
three months i.e. by 6.8.1985. However. feither the Mirislry fulfilled the 
a.surance within the prescribed time nor did any clItension of time was 
sought. Keeping this in view. the Committee obs"rved thAt wbile making 
a fl'qUl'lIt for dropping of an a~~ur8nC"e. the Mini~try concerned should not 
take them for granted to accede 10 such a reque~t. Theyadvhed thllt 
requ~sts for dropping the assurances shoulel alwavs be accomp"nied by 
requests for extension of time for implementi.:g the assurances Af~r 
considering the mlltter. the Committee decided not to agree to the dropp-
ing of the assurance and desired the Ministry to implement it immediately 
and also make formal request for extension of time. The decision of the 
Committee was accordinaly communicated to tbe Ministry of Dc:fenco· 

58. In pursuance of the said direction of tbe Committee. the Miniatry 
of Defence approached them through the Depanmrftt of Parliameotary 
Affairs to grant extension ohime UPIO 26 February 1986 ",de tbeir U.O. 
NO. F. IIfD (6) tTSQ 5469-LS/SS dated 13 February, 1986 OD tbe plea. tabt 
'information is to be collected from tbe three service. Headquarters', 

59. On 3 April, 1986 the Ministry implemented the auuraoce by 
layiDg a statement on the Table of Lok Sabha. 

68. Tile Com.ltt" Dote tI •• t.t I ... tile MIIIittry of Def •• ee.... Ia· 
~ed' tile. ....... ee. Nnertltel... tile Com.ttte. bye to .... 
dIeJr .... "1 .. 011 tile ...... I. wldck tile MhdItrJ 8nt approacW ... 
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Committee to drop the assurance and wben that request was not acceded to 
the Ministry decided to implement tbe allurance. The facts mentiODed In 
preceding paraaraphs speak for tbemselYes. While the Ministries are eDtitied 
to approach tbe Committee to cODslder dropplna or aD assurance If some 
leDuine unforeseeD dilBculties crop up In implemeDting tbe In.rance, 
this process is certaiDly not to be used as a means In tbe first Instance to 
ende the reply by giviDg an assurance aDd tben seekiDI its droppiDg by the 
Committee. The Committee are of tbe considered opinion tbat tbis klDd of 
approacb is nothing short of an abuse of tbe process wbicb Dot only denies 
to an Individual member of his rigbt to bave information on a matter,of 
public importaDce but also materially atrects tbe rilbt of tbe House as I 
whole to have the InformatloD, The Committee tberefore, would like to 
Impress on tbe MiDistry tbat iD future requests for dropping of aD assaranu 
shoald be- processed witb utmost care and caution aud at an appropriately 
bigher level. Also, before submitting such requests to the Committee, 
specific approval of tbe Minister sbould be takeD. 

61. Tbls observation of tbe Committee mlY also be noted by other 
Ministries/Departments of GovrrnmeDt of India for futare guidaDce. 

(lU) 

62. On 8 May, 1985, the following Unslarred Question (No. 5725) 
given notice of by Shri Somnath Rath, M.P .• was addressed to the Minister 
of Tourism al'd Civil Aviation: 

"(a) whether Government propose to set up a National Civil Aviation 
Authority to look after the civil airports in the country ; 

(b) if so, when; 

(cl whether Government have appointed any Committee in this con-
nection; acd 

(d) if so, the recommendations thereof ?" 

63· The Minister of State in the Ministry of Tourism aad Civil Avia-
tion (Shri Ashok Oehlot) pve the following reply: 

"(a) and (b). A proposal to set up a Civil Aviatibn Authority which 
will be reaponsible inler olio for the developmeDt. manalemeDt 
and maintenance of domestic airports is under consideration. 

(c) and (d). Yes, Sir. The Committee has recommended tbe creation of 
a atatutory Civil Aviation Authority," 
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64. Reply to parts <a> and (b) of the Question was treated u an 
usurance by the Committee which was to be fulfilled within three months 
of the date of reply j.e. by 7 AUlUst. 1985. 

65. On 13 August. 1985, the Ministry of Tlansport (Department of 
Civil Aviation), approached the Committee on Government Assurances 
throush the Department of Parliamentary Atrairs, I'ide their U.O. No. 
FlljTCA(lO) USQ S72S-LS/85 dated 13 August. 1985. to drop the assurance 
on the grounds indicated below: 

"Although the proposal to set up a Civil Aviation Authority for 
domestic airports in India is under active consideration, it is likely 
to take about a year for the Authority to come into existence. The 
matter is required to be thorougbly examined as to the functions 
etc. to be performed by the proposed Authority. etc· A dreft 
legislation· will also have to be introduced in Parliament for this 
purpole. It is, thus. not likely that the assurance can be fulfilled 
within the stipulated period of three months or in the near 
future." 

66. The Committee considered the request of the Ministry of Trani-
port (Department of Civil Aviation) for dropping the allurance at their sitt-
ing held on 30 October, 1985. and decided not to accede to the request of 
tbe Ministry of Tourism and Civil Aviation for dropping the assurancc· 
They desired tbat the Ministry should implement the assurance early and in 
the meantime make. request for extension of time. The decision of the 
Committee WIIS communicated to the Ministry accordingly. 

67. The Committee aote tbat the .uurance bl8 sJnce bleD Jmplem.lted 
by I-fiaa • state •• at on tbe Table of tok Sabll. on 16 Febraal'1, 1916. 
II till' cODIIf~tI~D, the MJDlstry sItould Dote tbe obtervatJoDi of the eo.-
mlttee made t. reepec:t of ,rec:edhig assurance. . 

(iv) 

61. On 24 July. 1985, the followiDI UDStarred Question (No.278) ,ivcn 
Dotice ofhy Shri Chintamani Pani,rahi, M.P. wu addressed to the Minis· 
ter of Tourillll and Civil A vlation : 

"Ca) whether there is any proposal before Government for ,ivilll 
subsidy to the Slate GoverDtDtcts for the conllruaioD of low cost 
aDd clean hotel, for both domestic and forei.n tourist, ; 

(.) if lO,wlMtMr Cutec ha6t.akeo.up tho matter with State GoverD-
ment aDd ioidated action in tbU dirctioD ; aod' 

• 
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(c) the number of hotels and their locations in Orissa under this 
programme ? .. 

The Minister of State in the Ministry of Tourism and Civil Aviation 
·{Shri Ashok Gehlot} gave the following reply: 

"(a) and (h). Yes Sir. A scheme framed in this regard has been for-
warded to the State Governments. 

(c) Specific proposals from tbe Government of Orissa are awaited." 

69. Reply to part (c) of tbe question was treated as an assurance by 
the Committee which was to be fulfilled within three months of the. reply 
i.e. by 23 October. 1985. 

70. On 30 September, 1985, the (Department of Tourism) approached 
the Committee to drop the assurance through the Department of Parlia-
mentary Affairs vide their UO No. F. III/TCA(2) UQ-278-LS/85 dated 30 
September, 1985 on the-grounds mentioned below: 

"The present position in this regard is that detailed criteria for the 
low cost and clean hotels (to be known as economy hotels) are 
being finalised by this department and the proposals received from 
the State Governments for the grant of Central subsidy for the 
~onstruction of such hotels will be examined with rderence to the 
prescribed criteria. As these proposals will involve financial 
assistance by the Central Government. each proposal will be en-
mineQ in detail in consultation with the Minl~ry of Finance. The 
procels of examination of a hotel project is a time·consuming 
process which requires prolonged correspondence between the 
concerned State Government and this Department before tbe 
proposal is finally accepted IUd the subsidy released," 

71. The Committee considered the request of the Mini,try of Pallia-
mentary Affairs and Tourism (DepartmeDt of Tourism) to drop the aSSUflUlee 
at tb.:ir shtinl held ou 30 October. 1985. . 

TIle Comaltt .. , k ...... ' iD .lew die .lmcu1t} .... eue. by tile MhaIltr1 
to Implement tile ... arnee, ..... to"'op tile .... oce.· ... 
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72· On 3 April. 1984, tbe following UDltarred Question (No. 6171) 
liven notice of by Shri Neelalohithadasan Nadar, M·P. was addressed to 
the Minister of Law, lustice and Company AfFairs : 

"(a) whether Government are aware that the wives, Ions and daughters 
of some of the ludlCS of Hiab Courts and Supreme Court arc 
practising in tbe same court. where the ludges themselves are 
serving; 

(b) if so, the details thereof and wbether Government have gone into 
the propriety of the present stato of dalr.; and 

(c) if not. whether Government propose to take steps to har the 
practice by the relatives of the judicial offi~rs in the same courts 
where they are servi nl and details thereof?" 

73. The Minister of Law, Justice aDd Company Affairs Shri 
Jagiln Nath Kausha! gave the following reply: 

"ea) and (b) Information in respect of part (a) includin, the details 
thereof is beinl collected and would be laid on the Table of 
the House. The Gov6rnment have not yet loDe into the 
propriety of the matter. 

(c) The issue regarding Judaea' relative. practisinl in the .. me 
High Court Is sub-judice in tbe Supreme Court. The 
Government would consider the matter after the decision of 
the Court." • 

74. Reply to parts (a) and (b) of the question was treated al an assu-
rance by the Committee wbicb was to be fulfilled within three months of 
date of tbe reply i.e. by 21uly, 1984. 

7S. After seeking S extensions 'i:. upto 3.10.1984. 3.\.198S, 3.4.198S 
and 3.7.1985 and 3.10.1985 respectively to implement tbe allurance, on 16 
Soptember, 1985. the Ministry of Law and Justice approached the 
Committee on Government Assurances throup the Department of 
Parliamcotary Affairs 'ide their U.O. No. XIV!L A; J (21)/USQ. 6171-1.S/84 
dated 16 September, 1985 to drop tbe assurance 00 the grounds indi_ted 
below: ., 

"We had addrelled the Bar Copcil of India (D.C.J.) and 
the Deptt. of Justice for obtaiaiD, the necetsary information to 
fulfil tbe &SIurance. The Bar Council 01 India have replied vide 
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their letter dated 14.7.1984 stating that they do Dot have the infor-
mation and that the same might be obtained by this Ministry from 
the High Courts and Supreme Court. The Deptt. of Justice in 
their D.O. letter dated 2 \.6.85 have replied stating that the 
Department are aware of tbe close relations of some JudICS of 
High Courts who are pra<.."tising as advocates in the High Courts 
where the Judges arc functioning. However, they are of tbe view 
that it is considered not advisable togather detailed information 
in that regard from the High Courts and the Supreme Court, as 
it would be embarrassing to enquire from the Judges/Justices about 
their relatives and tbat migbt even raise sensitive issues." 

76. The Committee considered the request of the Ministry of Law and 
Justice for dropping the assurance at their sittin, held on 31 October, 
1985. 

77. Finding that the Department of Justice was aware that close 
relations of some of the Judses of the Hilb Courts were practisiDI as 
advocates in the High Courts where the Judges were functioning. aDd the 
matter being already sub-judice. the Committee did not concur with tbe 
opinion of the Department that collection of information from Hiab Courts 
and Supreme Court would not be advisable as it would be embarrassinl to 
enquire flom Judges/Justices about their relatives and tha"l might eveD raise 
sensitive issues. 

78. They desired tbe Ministry to expedite to implementation of the 
assurance at the earliest and if circumstances so warranted 'to request for 
extension of time as would be needed by them for this purpose. 

The decision of the Committee was communicatod to the Ministry 
accordingly. 

79. The Ministry of Law and Justice then requested the Committee 
through the Department of Parliamentary AfI'airs vide their U.O. No. F. 
XIV/U(21) USQ. 6171-LSi84 dated 14 February. 1986, to araDt~xtension of 
time upto 30 June, 1986 for implementing the assurance. The Ministry 
inter alia stated "the Department of Justice. has been requested to collect 
the information about the close relatives of tbe .MId .. of the High Courts 
and the Supreme Court practising in tbe same courts Where they are servin,. 
On receipt of tbe said information from tbe Departmeat of Justice the 
question of the propriety of the said situation ad the slepa to be taken to 
remedy the same will be considered by the GovernmeDt in its proper 
perspective ... 
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... Tile Co_lttee relfet tbt dea,lte th.lr clear "reedoa for expedl. 
tioIII Implemeatatlon oftbe a .. uranCt. the approadl of the MlDIstry t. 
laekadallica. a. Is reflected In their' note regarding further extension of time 
for i_ple_eatation of tbe assuraace. WhU. not belna avene to anat tl ... 
to tbe Mi.i.try to Impleuleat the ... Ufoce by 30 JUDe, 1986. the C ..... ltt .. 
dealr. tltat tbe Whole .. atter be ,laced before the Mlalater to exped.lte the 
lmplemeatation of the a .. uraDee. The Committee "ould a".U tlte ,..et'" 
of tb, Mfalater la tbe matter at tbe earUeit. 

(,I) 

81. On 14 March. 1985, the foJlowil18 Unltarred Queltion (No. 196) 
liven notice of by Sbri Anand Singh. M.P •• was addressed to tbe Minu.ter 
of Education : 

"(a) whetber Government ha ve beeD thinking of openinl a larae DlAlDber 
of public scbools whicb would serve as pace setters Ind besides 
promoting education will also promote national intelfation; and 

(b) jf so, the salient features of the scheme 7~' 

The Minister of Education (Shri K.C. Pant) g;lve the foUowin, reply: 

"(a) "(b) There is no proposal under consideration of Government 
to open a large . number of public Schools. However. tbe 
Government is considering the setting up of model schools 
at tbe district level during the 7tb Plan period. The details 
of the scbeme are being worked out." 

82. Reply to the question was trealed a. an assurance by tbe 
Committee wbich wu to be fulfilled within tbree months of the reply i.e. 
by 13 June, 1985 . 

. ~ 83. On 9 May. 1985, the Ministry of Human Resource Development 
(Department of Education) approached the Committee on Oovernment 
Assurances throulh tbe Department of Parliamentary A train -,Id, tbeir 
U.O. No. E. II/Edu. (I)USQ. 196·LS/8S, dated 9 May. 1985, to drop the 
USUrlnC8 on tbe around. indicated below; 

"The question related primarily to opening of public; schooll 
to which a catcJOrical neptive reply bas been liven. 

lDformatioD fC,ardin, tbe propoul to set up model tebool • 
.. liven as an additionlity on the assumption tbat tbe qUCltion 
may be referriDI to them. 
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The scheme for setting up model schools is stilI to be 
finalised and may take considerable time as sevoral suiM;:ommitt"l 
are being sct up to consider differen~ aspect of the proposal." 

84. In reply to a query as to whether (i) any time-frame had been laid 
down for finalising the proposal in reprd to setting up of model schools 
at the district level durinl the Seventh Plan and (ii) if so. the time-frame so 
decided and if not. the reasons therefor, the Ministry informed tbe 
Committee : 

"Approval of Cabinet and the Expenditure Finance 
Committee was originally expected to be obtained by the end of 
July, 1985. However the draft note for the Cabinet is presently 
with the Ministry of Finance for comments. As soon as they arc 
available the matter will be placed be for the Cabinet for approval. 
After Cabinet's approval the proposal will be placed before the 
EFC. 

The expert Committees set up to work out details of 
different Rspe.:ts of the scheme, have, started their work in 
anticipation of approvals so that there is no delay once approval 
of Cabinet and EFC are availilble. The CommUtes will submit 
their reports during August to October 1985." 

85. The Committee considered the request of the Ministry of Human 
Resource Development (Department of Education) for dropping tho 
assurance at their sitting held on 31 October, 1985. 

86. Afler considering all aspects the Committee found no justi6cafion 
to drop the assurance as the assurance was obviously given in regard to 
model schools. They desired that Government should make earnest efforts 
to implement the assurance at tho earliest and might request for suitable 
extension of time. The Ministry was accordingly informed of the decision 
of the Committee. 

87. The Ministry of Human Resource Development (Department of 
Education) then approached the Committee to ,rant extension of time upto 
27 April. 1986 for implementing the assurance OD the ,round "the schemo 
for settinl up of Model School. in each diltrict of the country is stiD UDder 
consideration ... 

... A,rt127, 1_ allo belal 0 ••• ow, t'e _plemeatadOD or t .. 
.. uruce I. Dot ID .... t. COlICe .. bI ... w ..... all4 Ie ...... Is of co_ 
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I.portaat, eqaaUy, if Dot more. Import .. t Is p.roduciaa the rHalta by 
Implemcatlna tbole Ideas or sebcmes. The Committee do believe tbat tile 
settiaa up of .odel sebools at the district level duriDI tbe Sneatb Pia. 
period must be reeeivial Governmeats eODllderatlon mueb e.rUer tban It w.s 
dllelosed hi reply to tbe aforellid question. nat belnalo, the Committee 
faU to understand tbe rea Ions for wbleb Government are not able to eo.e 
O.llt wltb the detans of tbe lebeme as yet Witb the new edDcatlo. polle)' on 
the aDvU, whieb eavlllles tbe Bettina up of pace settinl scbools all over tbe 
eountr),. It II all tbe more eAeatl.1 to expedite . tbe dr. WIDa up of tbe 
necessary blue print of the scbeme contemplated In tbe aforesaid reply. Tbe 
Committee recommend th.t the matter sbould be attended to OD prlorlt, and 
wltb the required urtency wblcb would automatleally eDlure ImplementatioD 
of tbe a .. UrlDce. 

(vII) 

89. On 15 March. 1985. the {ollowing Unstsrred Question No. 246 
liven notice by Shri A.P. Sethi, M P. was addressed to the Min .. ter of 
Finance: 

"(a) whether any criminal cases have been initiated against some 
private companies by Income Tax Authorities during 1983·84 and 
1984·85 for not depositing income tax of more than Rs. 90,000 
deducted at source within the fitiplalsted period with the Vnion 
Government; and 

(b) if so. the details in this rc,ard 1" 
90. The Minister of State in the MiDistry of finaDce (Shri Illnardhan 

Poojari) gave the {ollowin, reply: 
"(a) Yes, Sir. 

(b) The cases where some private compaDie.. have not deposited 
Incnme Tax ot more than I. •. 90.000/· deducted at source within 
one year. within the stipulated period with the Uaion Government 
are a. wader: 

M/I. I.. TuJaidu 4 Co·, Bombay 

. MI.· HiDd SbippiDI 
Apuciea, Bombay 

Ass~ss".e,.t. Y~ar 

1977·78 
1978·79 
J919·80 
I 98()'8 I 
1977-78 
1978· 79 

Amolm'o 
T.D.S. R,. 

1,36.672 
2.59.171 
2.69,790 
3,55,630 

94.976 
1.19.178 
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Tho latest position is being a&certained from the field authorities." 

• 91. Reply to part (b) of the question was treated as an assurance by 
the Committee which was to be fulfilled within three months of the date of 
reply i.e .. by 14 June, 1985. 

92. On 18 July, 1985. the Ministry of Finance approached the 
Committee on Government Assurances through the Department of Parlia-
mentary Affairs vide their UO No. F. II/F (1) USQ. 246.LS/8S dated 18 
July. 1985 to drop the assurance on the grounds indicated below: 

"The ihformation available with the Ministry was given in reply to 
the question and it was stated that Jatest information was 
being as-from the field authorities. This portion of reply was 
treated as an assurance. The information has. since been rcqeived 
from the field formation and it is found that there is no chanle. 
The information given in the original reply may, therefore, be 
treated as 11nal, and no further reply may be expected from 
this Ministry. The assurance may kindly be treated asfultllled." 

93. The Committee cODIldere. the request of the MiDlstry of Finance 
for dropping the •• Drance at this sittiaa held on 31 October, 1985. As there 
Is no furthcr chaDge iD the IDformation ainD earlier by the Minister In reply 
to the questioD, the Committee agree to dropplDg of the allUraDce. 

(vW) 

• 
94. On 23 April, 1985, the following Unstarred Question (No. 4(46) 

aivtn notice of by Sh ri mati Jayanti Patnaik, M. P. was addressed to the 
Minister of Petroleum: 

"(a) whether Government are aware that the present storage capacity 
of the public sector oil companies in Orissa for storioa4ieseJ, 
petrol. kerosene. fumance oil etc. is most Inadequate; 

(b) whether Government of Orissa bad requested his Ministry to COD-

sider tbe issue vI' immediate aUlmetltalioD of 5tor&le cap&cityof 
various public sector oil companies in that State: and 

(c) if so, the steps taken· by Union GovercDW'll to implelDCnt the 
request made by Government of Orissa ?. 
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95. The Minister of State in the Ministry of Petroleum (Shri Naval 
Kishore Sharma) lave the followinl replY; 

"(a) No Sir, The product tankqe capacity already available in OriSIa 
i. cousideled sufficicnt to moet the currcnt demltnd for POL pro-
ducts in that State. 

(b) Yes. Sir. 

(c) With a view to au,menting the produc,t storagc capacity in the 
country in accordance with the existing policy of thc Government, 
tankages to the extent of 6357 Kls. arc being set up in Orissa 
under Phase'! of the Additional Product Tankage Programme and 
thcse are expected to be completed by the end of 1985. Tanbles 
to the extent of IOS3Z Kls. have been sanctioned undel Phase-IIA 
and thele are expected to be completed by 1986·87. A proposal 
to sct up a terminal at Paradeep is also under consideration of 
Government" . . 

96. Reply to part (c) of the Question was treated as an assurance by 
the Committee which "a. to be fulfilled within three months of the date of 
repl}' i.e. by 22 July. 1985. 

97. On 13 September. 1985. the Ministry of Petroleum and Natural 
Gas approached the Committee on Government Assurances through the 
Department of Parliamentary Affairs vide their U.O. No. F. If Pet (I8)USQ. 
4046-LS/8S dated 13 September, 1985 to drop thele Klsurancel on the 
grounda indicated below : 

II A proposal to set up an oil terminal at Paradeep bas been under 
coolideratioo of the Government alonlwith similar other propo-
sals. However, owin. to cooltraint of resources aod conlCquent 
inability of the oit industry to take up any taoka,e scheme other 
than those of operational ncccuity during tbe Seventh Plan. there 
bas been 00 further proare .. on the proposal for ,eninl up an oil 
terminal at Paradeep. At tbis stqe. it is not possible to laY as to 
when the Paradeep Terminal proposal will be approved and takeD 
up for implementatJon. In view of tbis, it is roquetted tbat tbe 
reply JiveD to tbe above question may not be treated .. lIsurance," 

98. The C01Dmittee con.idered the r(Quest of the Mioiatry of Petro-
leum aod Natwal Gat for droppinl the ."urance at tbeir JittiD' beld OD 
31 ~tober, 1985 aDd .areed to it· 
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99. WitHe the Committee bave aireed to drop tbe assurance in tbe 
present case, tbey would like to point out tbat whenever in a reply it is stated 
by tbe Minister tbat sucb and sucb proposal is under consideration,' the 
Committee would normally take it that the Mlntster "'ould come forward 
wtdiin a rtllflOnabie time to inform tbe House about the final decision on 
tbat proposal or tbe prolress about Its imptementation. In tbe opinion of 
tbe Committee, an assurance Is normally Implicit in tbe expression tbe 
proposal is under consideration or the matter is under consideration aod tbe 
House expects to be Informed Furtber. In fact tbe reply raises'same kind of 
hope In the people lik.ely to be attached by tbe decision. The Committee 
reiterate the above observation In order to clarify tbe misconception that 
tbe said expressions iDdicate a self contaiRed alld a final reply and are Dot 
be treated as an assur.ance. 

100. In tbe present case wbile tbe assurance was given on 23, April, 
1985 tbe Ministry approached the Committee witb the request tbat tbe reply 
might not be treated as an assarance after an expiry of five Months 1be 
circumstances or difficulties pointed out by the Ministry did not crop up 
suddenly and in fact existed from the beginning itself. Tbis indicates a 
peculiar care-free attitude on tbe part of Ministry wbicb bas to be diupp-
roved by the Committee. It is boped tbat sucb kind of lapse will not be 
repeated by tbe Ministry In future. 



CHAPTER IV 

POSITION {)F PENDING ASSURANCES PERTAINING TO 
SEVENTH AND EIGHTH LOK SABHA 

101. A statement sbowina the position of aasuraaces p:rlaininl to 
Seventh and Eighth Lok Sabba pelding implementation by the GoJvernment 
as on 3 April. 1986 is given in Appendiccs. 

102. Tbe Committee would like tbe MIIlstrles/Departments concem .. 
to make a critical analysls 01 tbese IUUl1Iaces 10 IS to 1.,lement Ihem wltls-
out furtber loss of time. 

NEW DELUl; 
May 6.1986 
Vaisokho 16. 1908 (Sako) 

B. K. GAOHVI, 
Chairman, 

Committee 0" Governme"t Assurance., 
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MINUTES 

Sixth Sitting 

Minutes o/the Committee on Government Assurances (1985-86) 
held on 30 October, /985, in Committee Room No. 53, Par/~a

ment House, Nl!w Delhi. 

The Committee met on Wednesday, 30 October, 1985 from 15.00 hn. to 
15.40 hu. 

PRESENT 

Shri B.K . .Gadhvi-Chairman 

• MBMBBRS 

2. Shri T. Bala Goud 
3 . Shri V. Kisbore Chandra S. Deo 
4. . Shri Jag80ath Prasad 
5. Shri Virdbi Chander lain 
6. Shri Rahim Khan 
7. Shri Channiah Odeyar 
8. Shri Keshorao Pardhi 
9. Shri Ram Pujan Patel 

10. ~hri K. Pradhani 
ll. Shri Jitendra Prasada 
12. Shri K.N. Pradhan 

SBCRBTAlllAT 

Sbri M.O. Agrawal -Senior ExaminIT O/QUlt/OM 

2. The Committee took up for consideralion Memoranda NOl. 24. 16. 
17, 18 and 19. Observations/recommendations of the Committee on the 
said Memorada were as under :-

M~morandum Nos. 24 :-Revicw of usurancel pcrtainin. to ·variOUI 
seslions of Seventh Lot Sabha., 

3.' The Committee cODs.idered ei'ht pendiq .lIurances of varioul 
sessions of Seventh Lot Sabha pcrt8ioio, to the Miniltrica of Parliamentary 

28 
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Affairs and Tourism (DepartmeDt of Tourism), Urban Development aDd 
Human Resourc('s Development (Department of Youth Affairs and Sports). 
details of whieh are given in the annexure· 

3·1 The Committee made the foJlowina observationl/recommenda-
tions :-

st. Nos. 1,3,4,5,6, 7.QlIQ 8 : The Committee noted that the Minis· 
tries of Parliamentary Affairs and Tourism (Department of Tourism), UrMn 
Development and Human Resources Development (Department of Youtb 
Affairs and Sports) had already availed of more than 3 extensions for fulftl-
ling the relevant assurances. The purpose of seckin, tbe informations throuab 
the question was defeated if the requisites information was furnisbed after 
inordinate delay. 

3.2 The Committee were unhappy to note tbat in many casel tbe 
extenlions had been sought after the expiry of period of the previous exten-
lions. This gave the impression to the Committee that tbeconcorncd 
Ministries/Departments were not serious enough to observe the limo 
schedule for fulfilling the 8Ssurllnces. The Committee desired tbat whenever 
any Ministry was not in a position to implement an asluranco within the 
spocified time, they should apply for extension of time well before the expiry 
of the date of the previous extension. 

3.3. After considerina all aspects of the matter, the Committee .,reed 
to the requests made by tbe Ministrios for extension of.time and desired tbat 
tbe assurances be fuJfiilled a. early .s poasiblo in any calC not later thaD the 
expiry of time· 

3.4. st. No.2: The Committee noted that tbe allW'aDCO wu ,iven u 
far back as 24 Aupst. 1981. Since tben the Ministry of Urban Development 
had made IS reqaesu to tbe Committee for elten.ion of time for fuJfillin, 
tbe assurance· The last request was made on 9 October, 1985 ICCkin, 
extension of time upto 31 December, 1985 on tbe ,round that matter wu 
still under active consideration of the Minilt.y and a dcciaioD in the matter 
wu likely to take more time. The Commiltee were lurprilCd to obllene 
that the Mlni.try had taken 4 yeara to take a dClCilion on an important illue 
like coDveriioD of IeaIC hold land into free-hold. The Committee were not 
aaulfied with tho realOns advanced by the Miniltry for seetin, the eXteDtiOD 
of time and delired tbat lbe Ministry should implement the Ulurance 
expeditiously and for any further utension of time. eOJCDt and COn¥iDCiq 
rcaaODS sbould be liveD therefor. 
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Memorandum No. 16 :-Request from Government for dropping of an 
aSluraoce Jiven on 3.4.1984 in reply to Starred 
Question No. 548 reluding amendment of Company 
Law on the basis of recommendations or Sachar 
Committee. 

4· The Committee noted that the Ministry of Industry and Company 
Affairs (Department of Company Affairs). to whom this subject was trans-
ferred. bad requested throuah tbe Ministryof Parliamentary Affairs that the 
amtrance mipt be dropped an the grounds mentioned in their note dated 
4 lu1y, 1985. relevant extracts therefrom are reprodut'ed below :--. 

"The proposals for amendment of the Companies Act. 1956 
in the light of the recommendation of Sachar Committee and other 
suggestions were examined by this Department in consultation with 
the Ministry of Law. and other Economic Ministries. Thereafter, 
it was proposed to introduce a short le,islation in Parlfament to 
amend the Companies ~t, 1956 in. regard to certain urgent pro-
posals so as to pl1lgloopholes and also to make them more relevant 
in the Iiaht of the socio.cconomic scenario, pendiDJ the introduction 
of a CIOlilprehensive BiLL at a later stase. Necosaary legislative-
proposals were finalilOd in consultation with the Law Ministry but 
in the meanwhile. the EI~tions for Lok Sabha were announced in 
November. 1984. With the comita, into olice of the new Govern-
ment. after the General Elections. it was deci~ed to review afresh 
these proposals in consultatien witll tbe MiDiltry of Law. As aU 
there propoaals are beiDa reviewed afreah it is not possible to indi-
cate prec:iaely the periocl wHhia whidl action would be finaliMd· 
This would no doubt take considerable time· t, 

4.1. The Committee allO noted that tbe Ministry of Isduatry and 
Company Affairs, prior to the makin, of request to the Commilt= for drop-
ping the assur.ance, bad requested the Department of Parliamentary Affain 
to move the Committee to drop the assurance on the Bround that "passaae 
of an amendment to a statutory enactment il a time consumina process and 
not entirely WIthin the control of the Department to implement the 
aasurance within the perscribed time." The Ministry of Parliamentary 
AtTain had then advised tho Ministry that the Committee on Go\tel'D11lent 
Assurance did not normally alree to deletion 'of an assurance on such 
grounds. 

4.2. After considerinl all aspects of matter the Committee decided not 
to accede to the req~lt or lbe Ministry for droppina the assuranco. The 
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Committee desired that the Ministry sb6ukl implement the assulanoe at 
tbeir carlie'tt and may seek 'CJttens;OD of time, if necessary. for ita imple-
mentation. 

MemorulldumNo. 17 :-Request from the Govemment ter droppinJ of 
aD assurance siven em '-5-1-985 in reply to 
USQ No. 5469 reg.ndjng illegal pouessioa of 
M.E.S. barracks by civilians. 

5. The Committee to"k Dote of the following request of the Mh~istry 
of Defence received throush the Ministry of Parlia01(Dlary Aff .... ira in their 
note dated 16 September. 1985 • 

.. ......... that the requisite information in res~ct of M.E·S. 
barracks is to be ~ol100tcd £rom all 1h~ URUI spread thorouahout 
the country which 'Will i.ll4nwlve a lot of lime, e4'"Cl6 and expendi-
ture. Further, such information may not be: of much pnblic 
interest. In view of this it has been dc:cided with the approval of 
Rauha Mantri to request for the delelion of the A~.urance.·· 

5.1 The Committco were not conviACed with tbe reasons advanced by 
tbe Ministry of Defence to drop the assurance, the Committee did not 
appreciate as to how the Ministry of Defence had roached to tbe conclu-

\ sion that the requisite information was not of much publIC interest. 
Whether or DOt the informatioo required in implementation of an aSlu.aDCC 
was of public tmportanoe was to be decided by the Committee and not the 
Ministry. It was noted that the aSlurancc WIlS giveD by the Miniltry of 
Defence on '-5-gs ,to be r.lfiUed withio three monlbs i.e. UplO 6-8-85. 
However. neither the Ministry fulfilled the •• urance witbin tbc prCKribed 
time nor did any cxten.ion of time was SQUlbl. 

S.2 The Committee obIcoed that whllc mati.., a fOt1IOIt for clropp-
in, of aD aSiUtaDCC, tbe Ministry conc:cnaed Ibould nOI ptCIWDe that it 
would be dropped and should invariably apply for ealCDlion of time wbere 
Decessary. 

5.3 After carefally eoalideria, the mat .. r, tJIe Committee decided 
Dot to drop the ........ 11C8 a1l4 delil'8Cl rile Mmillty to implement tb. 
&IImance immediately .ad aIIomake formal roquat £or oxtelUiOD of 
time. 
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Memorandum No. 18-Request from the Government for dropping of 
an assurance given on 8.5.85 in reply to USQ 
No. S72S regarding setting up of National Civil 
Aviation Athority. 

6. The Committee noted the request of the Ministry of Tourism and 
Civil Aviation forwarded through ihe Ministry of Parliamentary Affairs 
Dote dated 13 August. 1985. relevant extracts therefrom arc reproduced 
below: 

"Although the proposal to setup a Civil Aviation Authority for 
domestic airports in India is under active consideration,' it is likely 
to take about a year for the Authority to come into existence. The 
matter is required to be thoroughly examined as to the functions 
etc. to be performed by the proposed Authority etc· A draft-
Ifgislation will also have to be introduced in Parliament for this 
purpose. It is thus. not likely that the assurance can be fulfiUed 
within the stipulated pCriod of three months or in the ncar 
future," 

6. I The Committee decided not accede to the request of the Ministry 
of Tourism and Civil Aviation for dropping the Assurance. The Com-
mittee desired that the Ministry should implement the assurance and in 
the meantime made a request for extension of time. 

Memorandum No. J 9-Request from Government for droppin of an 
assurance given on 24.7.198$ in reply to U~Q 
No. 278 regarding subsidy to State Government 
for construction of low cost and clean hotels. 

7. The Committee noted the request of the Ministry of Tourism and 
Civil Aviation for dropping the assurance, made thl'ouSh the Ministry of 
Parliamentary Affairs note dated 30 September. 1985, relevant extracts 
therefrom arc reproduced below: 

"The present position in this regard is that criteria for the low 
cost and clean hotels (to be known as economy hotels) lire bein, 
finalised by this department and the proposals ~ived from the 
Slate Governments for the grant of Central subsidy for the cons-
truction of such botels will be examined with reference to tbe 
prtScribed criteria. As these proposals will jnvove financial assis· 
lance by tbe Central Govern!peot, eaeb proposal will be examined 
in detail in cODliultatioD witb the Ministry of Finance. Tbe pro-
,cess of examination of a hotel project is-a timeocollsuminl pro· 



... 
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celS wbich require. prolonpd correspondence between tbe 
concerned Sta~e Goverament aDd this Department before tbe 
proposal is fiDally accepted aDd the sublidy released." 

7.1 Tbe Committet. kcepin, in view the difficulty expressed by the 
Ministry to 'implement the assurance, a,rced to drop the assurance, 

The Committee thea adjourned to meet aaaia on 31 October, 1985. 
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MINUTES 

SeTeAth Sittial 

Minutes of the Committtt on (}o\~,."m~ AssUI'Qnet' 
(1985-86) held on JJ October, 198' In CommittH 

Room No. 53. Pa"/iament House. Ntw Deihl. 

The Committee met on Thursday. 31 <lelober. 1915 from 16.30 hr •. 
to 17.25 hrs. 

• PRESENT 

Shri B·K. Gadhvi-Chairman 

M8MBRS 

2. Shri T. Bala Goud 
3· Shri V. Kishore Chandra S. Dea 
4. Shri Virdhi Chander Jain 
S. Shri Rahim Khan 
6. Shri Channaiah Odeyar 
7. Shri Kelhorao Pardhi 
8· Shri Ram Pujan Patel 
9. Shri K. Pcadhani 

10. Shri Ram Bahadur. Sinah 
11. Shri K.N. Pradhan 

SECaJiT ATRIA T 

Shri M·O· Agrawal-Senior Examiner 0/ Questions 

2. The Committee took up for consideration Memoranda Nos. 10. 
11, 22 and 23. Observations/recommendation. of the Committee on the 
said memoranda were as under: 

Mnnorantfttm No. 20: Request from the Gowromeat for droppinaof an 
....... ance gi .. o. 3 .... 1984inro,l,. to USQ No. 
6171 repJdinlPropoal to bar tbe practice. by 
relative. of judicial oftic::en in the .ame Court 
whore they are .erviDl. 
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·~. The Committee noted that the Ministry of Law, Justice had re-
quested through the Ministry of Parliamento.ry AtTain that the Assurance 
be dropped on the grounds mentioned in their note dated 16.9.1985 relevant 
extracts therefrom are reproduced below: 

"We had :addressed(~e Bar Council of India (B.C.I.) and the 
Deptt. of Justice for obtaining the necessary information to fulfil 
assurance. The Bar Council of India have replied vide their letter 
dated 14.7.1985 stating that they do not have the information and 
that the same might be oblaincd by this Ministry from the High 
Courts and Supreme Court. The Deptt. of Justice in their D.O. 
letter dated 21.6.1985 have replied stating that the Department are 
aware of the close relations of some Judges of High COUils who 
(Ire practising as advocates in the High Courts where the Judges 
are functioning. However. they are of the view tbat it is consi-
dered not advisable to ga1her detailed informlltion in that reprd 
from the. High Courts and the Supreme Court, as it ",ould be em-
barassing to enquire from the JudgesjJuctices about their relatives 
and that might even raise sensitive issue." 

3.1. The Committee noted that while the Dcp~rtment of Justice were 
aware that close relations of some of the Jud,es of the Hi,h Courts were 

• practising as advocates in the Hilh Courts where the Judaes were function-
ing, it was of the view that the collection of information from - the Judgesj 
Justices of High Courts and Supreme Court about their rclativrs would be 
embarassing and might even raise sensitive issues. 

3.2. In lhis connection, the Committee went throu,h the reply ,iven 
to part (c) of the same question where tbe Minister had said that "the issue 
regarding the Judges relations practisin, in tbe same Hi,h Court is sub-
judice in the Supreme Court. The Government would consider the matter 
after decision of the Court." 

3.3. The Committee failed to 1inderatand the plea taleeD by the Minis-
try to drop tbe assurance as on one hand, the Minister stated that the 
issue was .sub judice and on the other it was being plcadeCl that collection 
of information would be embarassill, and mi,ht raise acnsitive iSS11eS. 
Wben the matler was already in court and known to the public. how 
could the process of collection of information on the same issue could be 
embarassing and or raisina sensitive issues. Moreover, in a democratic 
set-up people bad the rieht to know about the fUDCtionina of the judiciary. 
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3.4. It was also noted that the Ministry did notscek extensioll of 
time beyond 3.10.1985 alonpith the request for dropping the assurance. 
The Committee were unbappy that the Ministry should b:lvC anticipated 
that their requt'st for dropping would be accede to by the Committee and 
that they were not required to seek extension of time. 

3. S. The Committee did not agree to drop the assurance. The Com-
mittee desired that the Ministry should expedite the implementation of the 
assurance and in the meantime request for extension of time as would be 
needed by them for this purpose. 

Memorandum No. 21: Request from the Government for dropping of aD 
assurance given on 14.3.1!i85 in reply to USQ No. 
196 reprdina opening of public schools. 

4. The Committee considered tbe following request of the Ministry at 
Education fotwarded through the Ministry of Parliamentary Affairs that 
the Assurance be dropped on the foUowing grounds mentioncd in their notc 
dated 9 May, 1985 : 

"The question related primarily to opening of public scbools to 
which a categorical negative reply 'has been given. 

Information regarding the proposal to sct-up model schools 
was given as an additionalily on the assumption that the question 
may be referring to them. 

The scheme for setting UP model schools is still to be fina-
lised aud may take considerable time as several sub-commitlees are 
beinlsct..up to consider difl'erent aspects of tbe proposal." 

4.1. The Committee took note of the folloWiol reply of the Ministry 
of Education furnished vide their O.M. dated 15 luly. 19"5 in responlCl to 
this Secretariat letter dated 25 Juoe, 1985 regardinl <i) whether any time 
frame bas been laid down for finalising the proposal in reserd to seuing up 
of model.chools at the district level during Seventh Plan and (ii> if 10, the 
time-frame so decided and if not, the reasons tberefor : 

.. Approval of Cabinet and the Ellpenditure Finance Committee 
WII originaDy expected to be obtained by the end of July, 198'. 
However, the draft note for the Cabinet is prescotly with the 
Ministry of Finance for comments. As 1000 as they are available 
the matter wm be placed before tbe Cabinet for approval. Afler 
Cabinet's approval, tbe proposal will be placed before the BFC. 
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Tho expert Committees set up. to work out details of 
different aapects of the scheme, have started their work in 
anticipation ,of approvals 80 that there is no delay once approval 
of Cabinet aad EFC are available. The Committees will submit 
their reports during A¥IU8t to October·, 1985:' 

4.2 After disculliDI at length the ground taken by the Ministry of 
Education tbat the informa~ion rcgarding the proposal to setup model 
schools at di,trid level during Seventh Plan was given in reply to the 
que~tion as an additional information on the assumption that the question 
relatina to Public Schoo.! might be referring to model schools. The 
Committee observed that in view of the reply of the Minister it self, there 
was no justification to drop the assurance as the assurance was obviously 
given in regard to model sChool.a. The Committee desired that Govl!rnment 
should make earnest efforts to lIqUIdate the assurance at the earliest and 
mi,ht request for suitable extension of time 

Memorandum No 22 :-Request from the Government for dropping of the 
Assurance giveD on 15.3.1985 in reply to USQ. No. 
246 regarding cases against private firms by Income 
Tax authorities. 

5. The Committee, noted that the Ministry of Finance had requested 
throa.8~ the Mmiitry of ParJiamentary Affairs that the assllrance might be 
dropped OD the grounds mentioned in their note dated 18 July. 1985 
relevant extracts there from are reprod!-,ced below: 

"The information available with the Mioiatry was given in 
reply to the question and it was stated that latoal information was 
beina ascertained from the field authorities. This portion of the 
reply wa~ treated as an assurance. The information has since 
been received from the field formation and it is found that there is 
no change. The information given in the original reply may. 
therefore. b6 treated al final. and no further reply may be expected 
from this Ministry. The assurance may kindly be treated as 
fulfilled ... 

5.1 The· Committee- notod that Ministry were not having any 
additional information to be given apiDlt tho assuranCe· The Committee 
ebserved thataiDcc there was no fur:tbor c~Dso-in the information already 
giYen by· tire Miaiilter· in reply to the qUOItioo; the Committee decided to 
drop·tlle ·UAlraace.-
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Memorandum No. 23 :-Request from the Government for dropping of an 
Assurance given on 23.4.1985 in reply to USQ. 
4046 regardUa,&ugmentation of storage capacilY of 
various public sector oil companies in Orissa. 

6. The Committee took note of the following request of the Ministry 
of Petroleum forwarded through the Ministry of ParliamentaTY Affairs tbat 
the assurance might be dropped on the fOUowing ground mentioned in 
their note dated 13 Sep~mber. 1985 : 

"A proposal to ~et up an oil terminal at Paradeep has been 
under consideration of the Government alongwith tililarotber 
proposals. However, owing to constraint of rewurces and 
consequent in ability of the oil industry to take up any tankage 
scheme other than those of operational necessity during the Seventh 
Plan, there has been no further progress on the proposal for 
setting up an oil terminal at Paradeep. At this stage, it is not 
possible to lay as to when theParadeep Terminal proposal will be 
approved and taken up for implementation. In view of this. it is 
requested that the reply given to the above question ·may not be 
treated as and assurance." 

6.1 Tbe Committee considered the above request and decided to drop 
the aSlurance. 

The Committee th en adjollrned 



• MINUTES 

Twelth Slttiog 

Minutes of the Twelth Sitting of the Committee on 
Government Assurances held on 6 May, 1986 in Room 

No. 50, First Floor, Parliament House, New Delhi 

The Committee met on Tuesday, 6 May, 1986 from 15.30 hours to 
16.00 'hours . 

• PRESENT 

Shri B.K; Oadhvi-Chairman 

MEMBERS 

2. Shri. T. Bala Goud 
3· Shri V. Kishore Chandra S. Deo 
4. Shri Jagannath Prasad 
5. Shri Virdhi Chaoder Jain 
6. Shri Ch,annaiah Odeyar 
7. Sbai Keshorao Pardhi 
8. Shri K.N. Pradhan 

SECRETARIAT 

Shri C.K. Jain-Chief Examiner of Questions 
Shri D.M. Chanan-Senior Examiner of Questions 

2. The Committee considered their draft Fifth Report and adopted 
the same. 

3. The Committee authorised the Chairman to present the Report 00 
Wednesday, the 7th May. 1986. 

The Committee then adjourMd 
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Session 

APPENDIX 

(Vide para No. JOJ of the Report) 

(0 Statement showing the position of the assurances 
of Seventh Lok Sabha pending implementation as on 

3 April. /986 

No. of 

• 

No. of No. of 
assurances 
culled out 

assurances allurances 
implemented/ outstand-
dropped iog 

First Session. 1980 26 26 
Second Session. 1980 196 196 
Third Session. 1980 548 547 
Fourth Session, 1980 333 333 
Fifth Session, 1981 793 793 
Sixth Session. 1981 373 372 
Seventh Session. 1981 41& 418 
Eighth Session, 1982 798 798 
Ninth Session. 1982 429 428 
Tenth Session. 1982 315 315 
Eleventh Session, 1983 861 857 .. 
Twelfth Ses~ion. 1983 433 433 
Thirteenth SeS8ion. 1983 424 422 2 
Fourteenth Session, 1984 956 937 19 
Fifteenth Session. 1984 328 317 II 
Total Assurances out-slanding 39 

(il) Statement showing the position of assurances of 
Eighth Lok Sabho pending implementation as on 

3 April, /986 

Session 

First Session. 1985 
Second Session, 1985 
Third Session, 1985 
Fourth Session, 1985 

Total Assurances outstaD4in. 

No. of 
assura1lces 
culled out 

19 
426 
331 
355 

No. of No. of 
llSIurances assurances 
implemented/ out-sland· 
dropped iog 

17 2 
381 45 
265 66 
177 178 

291 
-~-,.-"..--. _. _., 
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(Iv) Ministry-wise details of outstanding Assurances of Eighth £Ok 
Sabha 

Ministry/Department 

Agriculture 
Atomic Energy 
Commerce 
Commu nicatioDs 
Defence 
Electronics 
Energy 
Environment and Forests 
External Affairs 
Finance 
Food and Civil Supplies 
Health and Family Welfare 
Home Affairs 
Human Resource Develop-

ment 
Industry 
Information and 

Broadcasting 
Laobour 
Law and Justice 
Ocean Development 
Parliamentary Affairs 

and Tourism 
Personnel and Tranini ng; 

Administrative Reforms 
and Pu blic Grievances 
and Pension 

Petorleum and Natural 
Gas 

Planning 
Prime Minister 

1st 
Session 

Programme Implementation 
Science and Technology 
Space 
Steel and Mines 
Textiles 
Transport 
Urban Development 
Water Resources 
Welfare 

2nd 3rd 
Session Session 

2 

3 
5 
2 

5 
4 

3 
3 
5 

2 

5 

1 • 
3 

1 

1 
1 
1 
I 
1 

12 
4 
1 
6 

9 
2 

7 

2 

3 

3 
6 
t 

4th Total 
Session 

9 
2 
5 
5 
2 

4 
'4 

25 
6 
2 

10 

10 
28 

5 
9 
4 

3 

3 
1 

6 

15 
2 
1 
3 

10 
2 
8 
5 
3 
1 
S 
7 
1 

37 
13 
8 

18 

24 
3S 

8 
19 
10 

4 

7 
3 

14 

29 
11 
2 
3 

-----------------
2 45 66 

. 
178 291 



LIST OP AUTROIUSED AGENTS POR THE SALI OP LOX SAIRA 
SBCIlBTARIAT PUBLlCAll0NS 

Sl. 
Ne. 

Namo 0' Apnt 

A ~DHRA PRADBSH 

I. MI •• Vijay Boot Apncy, 
11.1-477. Mylar,adda, 
Secunderabad.500 361. 

BIHAR 

2. Mis. C.""a Book Depot, Upper 
Bazar, Ranehi (Blbar). 

GUJAIlAT 

3. Tho N.:w Order Book Company. 
Bllie Brid.e, Ahmedabad.310006. 
(T. No. 7 Q 065) 

MADHYA PRADBSH 
I 

4. Modern Book HOUle, Shiv Vilas 
Palace, Indore City. (T. No. 35289) 

MAHAIlASHTRA 

5. Mia. Sunderdu Gian Chand, 
601., Gir,lIam Road, Near 
PriaOll. SUeet, Bombay.400 002 

6. lae Interoadoaal Boole Service, 
Deccao Gymkhana. Poone-4. 

i. The Curtent Book HOUle. Mllruti 
Lane, llqhunath Dadaj! StJ:eel, 
Bombay.400 00 I. 

8. Mil. Usha Book ~ot, 4Law Boot 
SelJer andP.bliehen" Alentl 
Govt. Publlcatloni, 585, Chira 
Bazar, lCbu House, 
Bombay.400 002. 

t. MItJ ServiOli. PulJlilhen. Ilepre. 
IOntatiy. Accouall It Law Book 
Sellen, Mohan Itunj, Ground 
PIoor 61, Jyotlba Puele Road, 
Nalpum.Dadar Bombay-4000 14. 

10. SubicribPn Sublcriplion Senicel 
India, 21. llathuDIllh Dad";l 
Street. 2ad Ploor, BomIlay.400 OOJ. 

TAMIL NADU 
II. MI •. M.M. Sublcripllon 

A .. DC"-, 1"1" Murali SInol, (lit 
8oor) ... balln .. Jhlram. Nunpm.. 
bafttam, Madru-600 034 
,T.No. ""'UI). 

Sl. 
No. 

UTTAR PRADBSH 

Name 0' Alent 

12. Law PubJilb.n. Sard.r Palel 
Ma,., P.B •. No. 77 Allababad, 
U.P. 

WEST BENGAL 

• 

13. Mn. Manlm.... Buys .t SeUI. 
r 23, Bo" 'azar Street, Calcutta.l 

DBLHI 
l4. M/_. JaiD Book Apoey, 

C.9, CODnlupt Place. Ne", Deihl 
(T. No. 35Hi63 &: 350106) 

15. M/_. J.M. Jaina It Brothen, 
P, Boll 1020, Mori Gale, Deihl. 
1I0006(T.No. 2915064 Oft'. 230936 

J6. MI' Oxford Book" Stationery 
Co., Seindi. HOUle. CoDn.u,ht 
PI_, New Delbl.1 10001 (T. No. 
3315308.t 45896). 

17. MI •. Bookwell, 2/7'J. S.nr Nlran. 
karl Colony. Kinp.a, CamJ.", 
Delhi.1J0009 (T. No. 7112309) 

18. MI •• RaJendra Book Apncy, 
IV.D/50, LaJpa' Na .. r. Old 
Double Storey, New Delhi.1 10024 
(T. No. 6412362 .t 6412131) 

lli. MIa. Albok Boole Aiency. 
8H.82, Poo",1 Shalimar ".b, 
DaJhi.J 10033. 

20. M/ •• Venue Eoterprl .. , 
8-2/a5. Pbut-II, A.bot Vlbar. 
DeIhl. 

21. MI., Cea'ral News Aiesac1 PvC. LCd. 
23/90. Connau,hr Circu, 
N.w Delhl.HOOO' (T. No. 3"444., 
322705, 34447., 344501) 

22. MIl. Amri' Book Co., 
N. 21. CoaDaupt Circus, 
New Delhi. 

23. M/_. Book India CorporatiOD 
PubUlIMn, Importen Baportera 
1,..27. Shutrl Nqar, Dellal.1 J 00.52 
(T, Mo. 269631 .t 714465) 

24. M/_. laqam Book Depot, 
437./48, Manri LaJ SUeel, 
ADSari Road. o...,a Ga.o", 
New Delbl-II0002. 
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